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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH SITTING AT NEW DELHI
[.LA. No. Of 2023
IN

ORIGINAL APPLICATION NO. 480 OF 2022

BETWEEN :

KULDEEP APPPLICANT
V/S

STATE OF HARYNA RESPONDENTS

RESPONSE BY THE RESPONDENT M/S JAI BABA JAMUNA GIRI STONE
CRUSHER TO THE OA 480 of 2022 AS PER DIRECTION OF THIS

HON’BLE TRIBUNAL DATED 22.11.2023

MOST RESPECTFULLY SHOWETH

1.

That the present response is being filed on behalf of M/s Jai Baba
Jamuna Giri Stone Crusher through its partner, in pursuance of the
liberty granted by this Hon’ble Tribunal vide order dated 22.11.2023
to place on record its detailed response/submission on the
observation of the Joint Committee in the inspection report. The
present response may be read in addition to the comprehensive
reply/counter affidavit submitted by answering respondent on the
allegations grievance in the present application is regarding running
of stone crushers in Birhi Kalan, District Charkhi Dadri in violation of
Haryana Government notification dated 11.05.2016 and the
environmental norms.

BRIEF FACTS OF THE CASE ARE:

. The grievance in the present application is regarding

running of stone crushers in Birhi Kalan, District
Charkhi Dadri in violation of Haryana Government
notification dated 11.05.2016 and the environmental
norms.
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Vide order dated 12.08.2022, this Tribunal constituted a
Joint Committee comprising of HSPCB, District
Agricultural Officer and Deputy Commissioner, Charkhi
Dadri with direction to verify the factual position and
submit Factual and Action Taken Report.

. That an interim report was filed by the HSPCB dated
31.10.2022 regarding complying and non-complying
units , it is germane to mention here that the answering
respondent was found closed by its own and the
inspection was conducted on 26.10.2022 and thereafter
~ sought 2 months time to file action taken report.

. That as per order dated 03.11.2022 in the present matter
joint committee was directed to visit the stone crushers
individually. As per the directions HSPCB issued notice to
the answering respondent to attend hearing before the
committee constituted by Ho’ble NGT .

. It is submitted vide order dated 13.09.2023 Joint
Committee was directed to verify the factual position
regarding compliance with consent conditions and
environmental rules/norms/regulations by all the stone
crushers operating in Birhi Kala Zone and submit its
report suggesting remedial measures and was directed to
share the copies of the report with statutory authorities
and also with the Project Proponents for remedial action.

That on the basis of above order joint committee
inspected the answering respondent on 11.10.2023 to
ensure the installation of pollution control measures as
per notification dated 11.05.2016.

. That a show cause notice for closure/prosecution and
levy of Environmental Compensation under section 31 A
of the Air Act, 1981 notice no. HSPCB/CD/2023/970 was
issued by HSPCB on 23.10.2023 is hereby marked as
ANNEXURE 1
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. According to the show cause notice some minimal

deficiency was observed at site of the answering
respondent:

Covered shed partially provided, but broken on vibration
screen section.

Dust Suppressing system not maintained and provided as
per notification dated 11 .05.2016.

It is pertinent to mention here that vide letter dated

03.11.2023 answering respondent reply to the show
cause notice dated 23.10.2023 of HSPCB in which the
answering respondent apprised about the corrective
measures they have implemented after the inspection of
the HSPCB. Given below the corrective measures to
address the issue of broken shed mentioned in the
report :

We have Implemented the corrective measures to address
the issue of broken shed mentioned in the report and same
has been repaired with immediate effect.

During inspection when the respective samples were
collected there have been unforeseen circumstances that
includes the direction of the flowing wind which has raised
the level of dust from the plant located next to out plant.
We kindly request for a re-inspection and collect the
samples again for testing the applicable parameters.

It is pertinent to mention here that in the interim report of
the Joint Committee status of the above mentioned stone
crusher site was found to be closed by its own and
therefore itself HSPCB report states that NO ACTION
REQUIRED.

It has been prayed to the HSPCB to re-collect the samples
which would give more accurate position of the current state
of the plant. True Copy of the Reply by answering respondent
is hereby annexed as ANNEXURE 2
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10. That answering respondent has been operating at all

11.

12,

times with a valid consent from HSPCB under provisions
of the Water (Prevention and Control of Pollution) Act,
1974 and the Air (Prevention and Control of pollution )
Act, 1981 and the consent with the validity till
31.03.2027. True Copy of the consent to establish and
consent to operate is hereby annexed as ANNEXURE 3

It is submitted that answering respondent complying
under the provisions of CGWA and thereafter applied for
the application for NOC of CGWA from the competent
authority . True Copy of the CGWA application is hereby
annexed as ANNEXURE 4

It is submitted that after the plantation in the premises of
the stone crusher , answering respondent applied for the

- forest NOC which was duly received after the verification

13.

of plantation done as per Haryana Government
Environment department Notification no. S.O0 12/
C.A29/1986/Ss.5 and 7/2016 dated 11 may, 2016 . True
Copy of the Forest NOC is hereby attached as
ANNEXURE 5

As per the report answering respondent have valid
consent to operate and was complying with conditions of
consent to operate . That Stone crusher has metalled
road proved for vehicular movement. It is submitted that
green belt of approx 150 trees provided and plantation
plan was verified by the DFO.It is submitted that water
sprinkler , wetting and cleaning of the grounds provided.

14.1t is pertinent to mention here that answering respondent

earlier granted the renewal of stone crusher license wef
08-06-2019 to 07-06-2022 as per provisions of the
Haryana Regulation and Control of Stone Crushers Rules,
1992, to run the crusher. It is further submitted that the
answering respondent license is hereby renewed again
and permission was granted for three years with effect
from 08.06.2022 to 07.06.2025. True Copy of the
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Renewal granted by Department of Mines and Geology,
Haryana is hereby annexed as ANNEXURE 6

15.That as per the notice received by the answering
respondent on 20.10.2023 , Stone Crusher Site was
found partially broken on the side of the screen section .
It is further submitted that 2 issues were raised in the
show cause notice and both were cured by the answering
respondent. That the 1st issue pertains to broken shed is
resolved and the same was repaired . It is further
submitted that 2nd issue pertains to the dust
suppressing system was not maintained and provided as
per notification . True Photographs of the Stone Crusher
is hereby annexed as ANNEXURE A7

16.That the answering respondent is committed to ensure
that its operation adhere to the applicable environmental
regulations and standards. All the deficiency found by the
HSPCB has been cured and same can be verified via a re-
inspection of the Stone Crusher Site.

17.With regard to the observation by the HSPCB, with
respect to the defaults and issues ascribed to the
answering respondent , the above mentioned submissions
will make it abundantly clear that no fault can be
attributed to the answering respondent.

18.1t is respectfully submitted that not providing relief to the
answering respondent will result in serious miscarriage of
justice and will enable grave injustice to be perpetuated.

st (b1

KANISHK CHAUDHARY,

HARSH VARDHAN SINGH RAJAWAT, CHETAN JADON

Advocate

FILED ON: A-614, Noida One Business Park,
Sec-62 , Noida , 201301

jadonchetan969@gmail.com

9690051398




Annexure - |
1 9 Tele No. 01250-299707
— egional Office

Haryana State Pollution Control Board, ( | ﬂ?
W  “Ramkrishan Parisar” Lal Kothi Wali Gali, Ward No. 17, Loharu Road, | =

Charkhi Dadri - 127306
Email-hspcbrocd@gmail.com
No. HSPCB/CD/2023/ T Fo Dated > 2 [ 5[5

To
M/s Jai Baba Jamna Giri Stone Crusher,
Village Birhi Kalan, Charkhi Dadri

Sub: Show cause notice for closure/prosecution and levy of Environmental compensation
under section 31A of the Air (Prevention & Control of Pollution) Act, 1981 &
withdrawal the consent to operate granted under section 21/22 of Air (Preventicn

& Control of Pollution) Act, 1981.

Whereas your unit was inspected by concerned field Officer on dated 11.10.2023 to ensure
the installation of pollution control measures as per notification dated 11.05.2016. During inspection
unit found non-operational and following deficiencies were observed at site: -

1. Covered shed partially provided, but broken on vibration screen section.
2. Dust suppressing system not maintained and provided as per notification dated 11.05.2016.

Whereas unit will be liable to pay the environmental compensation in the terms of direction
of the Board issued by order no. HSPCB/PLG/2021/2343-2350 dated 22.12.2021 as assessed by the
Board as per methodology defined.

Thus, your unit is willfully & deliberately violating provision Air Act, 1981 and stone crusher
notification 11.05.2016.

In view of above, you are hereby issued a show cause notice for 15 days for the non-
compliance under Section 27/38. 31-A of the Air {Prevention & Contiol of Poiiutivin) Act, 1981, as to
why closure/prosecution, levy of Environmental compensation may not be issued against your unit
along with revocation of consent to operate granted under section 21/22 of Air (Prevention & Control
of Pollution) Act, 1981.

In case you fail to reply/comply with the deficiencies mentioned above within above
mentioned stipulated period, it will be presumed that you have nothing to say in this regard and
accept the status as mentioned above, which will warrant closure action against your unit under 31A
of Air Act, 1981 besides revoking the consent to establish/consent to operate granted to your unit &
initiation of legal action under the provision of Air (Prevention & Control of Pollution) Act, 1981
without giving any further notice.

Explanations: For the avoidance of doubts, it is hereby declared that the power to issue directions
under above said sections of Air Act (31-A) includes the power to direct: -

(a) the closure, prohibition or regulation of any industry, operation or process or

(b) the stoppage or regulation of supply of electricity, water or any other service

@_ngio ficer
Charkhi Dadri Region
Endst. No. Dated

A copy of above is forwarded to the Chairman, Haryana State Pollution Control Board,
Panchkula for information please. ‘

Regional Officer
Charkhi Dadri Region
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M/s Jai Baba Jamna Giri Stone Crusher
Birhi Kalan,Teh.&Distt. Charkhi Dadri, Haryana

+91- 8112903077,+91-9728497121
To, o | | _ : 03-Nov-2023
The Regional Officer
" Haryana state Poiluction control Board
Charkhi Dadri, Haryana

Sub. Reply/comply with the deficiens mentioned in show cause notice no HSPCB/CD/2022/913
issued to jai baba jamna giri stone crushing co. dated 20-10-2023

Dear sir,

This is in response to the show cause notice dated 20-0ct-2023 received pertaining to the
inspection conducted on 09-oct-2023. Given below are the corrective measure and/ or response
to the raised concerns,

1. we have imptementénd the corrective measures to address the issue of broken shed
mentioned the report and same has been repaired with immediate effect.

_ 2, During the inspection when the reSpective samples were collected there have been
unforeseen circumstances that plant locted direction of the flowing wind which has raised the .
tevel of dust from the plant located next to our plant. We kindly request forare- mspectfon and
collect the sample agains for testing the application parameters.

We belive that a re-collection of the sample will provide a more accurate representation of the
current state of the plant. ' :

We are committed to ensure that our operations adhere o the application environmental
regulations and standard and we are committed to rectify any further concerns.’

Thahk you for your kind attention and our Kwumble request is to take appropriate action.
Sincerely,

gwf WJW g J W
(Parw"e:ﬂ

Jai Baba lamna Giri Stone Crusher
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= HARYANA STATE POLLUTION CONTROL. BOARD
C-11, SECTOR-6, PANCHKULA
= ’ . |
RO Website - www.hspeb.govin E-Mail - hspcb.pkhasifymail.com
Telephone No. - 0172-2577870.73
No. HSPCB/Consent - JIN29216BHICTES 1 7209] Dated:08/06/:2016
To

M/s : Jui Baba Jamna Giri Stone Crusher
Vill-Birhi Kalan Distt Bhiwam
BIHIWAN]

127030 i A {

Sub. : Issue of Consent to Establish from pollution angle .

Please refer to your Consent 1o Establish application reccived in this office on the subject noted
above Under the Authonty of the Haryana State Pollution Control Board vide its agenda Item No 47§
dated 28.04.83 sanction to the issue of “Consent to Establish™ with respect to pollution control ol Water
and Aqr s hereby accorded 1o the unit Jai Baba Jamna Giri Stone Crusher, for manufacturing of
Bazri/Roor i/7 cera, with the following termis and conditions:-

! The dustry has declared that the Quantity of cffluent shall be | KL/Day i.¢
OKL/Day for "rade Eluent, 0 KL/Day for Cooling, | KL/Day for Domestic und the same
should not exceed .

2. The above “Consent 10 Establish™ is valid for 60 months frem the date of its jssue o be
extended for another one year at the discretion of the Board or till the time the unit st jis
trial production whichever is carlier. The unit will have to set up the plant and obtuin
consent during this period

3. The officer official of the Board saall have the right to access and inspection of (he
industry in connection with the vaious processes and the treatment facilities being
provided simiitancously with the constiuction of building/machinery. The efMuent should
conform the efMuent standards as applicable

4, That necessary armngement sha!l be made by the industry for the control of Air Pollution

before comnussioning the plant. The emitted poliutants will meet the emission and other
standards as laid/will be prescribed by the Board from time 10 time.

S. The applicant will obtain consent under section 25/26 of the Water (Prevention & ( ontryl
of Pollution) Act, 1974 and under section 21722 of the Air (Prevention & Control of
Pollution) Act,1981 as amended to-date-even before starting trial production

6. The above Consen: 1o Establish is furthe sudject 10 the conditions that the unit complies
with all the laws/rules/d=cisions and compeient directions of the Board/Government and its
functionarics 1n al) respects before comnussioning of the operation and duning its actual
working strictly

7. No in-process or POst-process objectionable eMIssion or the efMuent will be allowed. 1f the
scheme fumished by the unit ums out to be defective in any actual experience

8 The Electric:ty Dcp:mmcm wili give gnly temporary connection and permanent connection

Il be given after venfying the consent granted by the Board, both under Water

Act and Air Act

9. Unit will raise the stack height of DG Set/Boiler 25 per Board's norms.

10. Unit will maintain proper logbook of Water meter/sub meter before/after commissioning
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11, That in the case of an industry or any other process the activity is located in an area
approved and that in case the activity is sited in an residential or institutional or
commercial or agricultural area, the nccessary permission for siting such industry and
process tn an residential or institutional or commercial or agricultural area or controlled
arca under Town and Country Planning laws CLU or M\{nicipal laws has to be obtained
{rom the competent Authority in law permitting this deviation and be submitted in original
with the request for consent to operate.

12, That there is no discharge directly or indirectly from the unit or the process into any
interstate river or Yamuna River or River Ghaggar.

13. That the industry or the unit concerned is not sited within any prohibited distances
according to the Environmental Laws and Rules, Notification, Orders and Policies ol
Central Pollution control Board and Haryana State Pollution Control Board

14. That of the unit is discharging its sewage or trade efflucnt into the public sewer meant to
receive trade effluent from industries etc. then the permission of the Competent Authority
owing and operating such public sewer giving permission letter to his unit shall be
submitted at time of consent to operate.

15. Thal_ if at any time, there is adverse report from any adjoining neighbor or any other
aggricved party or Municipal Committee or Zila Parishad or any other public body aguanst
the unit’s pollition; the Consent to Establish so granted shall be revoked.

16 That all the financial dues required under the rules and policies of the Board
have been deposited in full by the unit for this Consent to Establish.

17. In case of change of name from previous Consent to Establish granted, fresh Consent to
Establish fee shall be levied.

18. Industry should adopt water conscrvation measures 10 €nsure minimum consumption of
watcr in thewr Process. Ground water based proposals of new industries should get
clearance from Central Ground Water Authority for scientific development of previous
resource.

19, That the unit will take all other clearances from concerned agencies, whenever required.

20. That the unit will not change its process without the prior permission of the Board.

21. That the Consent to Establish so granted will be invalid, if the unit falls in Araval: Area or
non conforming arca.

22. That the unit will comply with the Hazardous Waste Management Rules and will also
make the non-leachate pit for storage of Hazardous waste and will undertake not (o dispose
off the same except for pit in their own premises or with the authorized disposal autnority

23. That the unit will submit an undertaking that it will comply with all the specific and
general conditions as imposed in the above Consent to Establish within 30 days failing
which Consent to Establish will be revoked.  ©

24. That unit will obtain ETA from MoEF, if required at any stage.

25, In case of unit does not comply with the above conditions within the stipulated period.
Consent to Establish will be revoked.

Specific Conditions i

1 Unit will construct the proper septic tank as per Bureau of Indian standards.

2 Green belt of adequate width shall be provided by the unit.

3 Unit shall obtain trial consent to operate before start of production

4 The unit shall dispose plastic waste only to authorised agency for disposal of

152 -

plastic waste by any state pollution control board

Other Conditions :
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LThat the unit win Provide the piy pollution control device ns pe
FLOS.2006, 2. That (e undt will e established as per latest notific
unit tails (o comply with (e Provisions of said notification, the
shall be revoke automatically withou, giving any notice,

r notification dateq

ation dated 11.05.2016. 1 the
consent to establish 5o granted
Parvesh S

Kumar Sharma === .

Regional Officer, HQ
For and on be half of chairman

Haryana State Pollution Control Buard
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| col3taT- NEW

o
» :  HARYANA STATE POLLUTION CONTROL Food
" BOARD e
vepem SCF-32, scetor 13, HUDA, Bhiwani Ph. 01664-
S 240259 Email:- hspcebrojr@gmail.com

E-mail: hspeb@hry.nic.in

No. HHSPCB/Consent/. : 313129222CRDCTOA22637066 Dated:20/04/2022

To.
M/s Jai Baba Jamna Giri Stone Crusher
Vill-Birhi Kalan.Distt Charkhr Dadri

Subject: Grant of consent to operate to M/s Jai Baba Jamna Giri Stone Crusher,
Please refer to your application no. 22637066 received on dated 2022-03-31 in
, regional office Bhiwani. With reference to your above application for consent to operate,M/s
s Jai Baba Jamna Giri Stone Crusher is here by granted consent as per following

specification/Terms and conditions.

Consent Under IA]R Bisen 100 ki LRERe
Period of consent 010472022 » 3100372 03l RNl il 1o
Industry Type | Stone crushers RIS s T

[ 7
Category | ORANG AN P hon T
Investment(In Lakh) ’ 123.0 e S 1%
Total Land Arcu(&q., 6070.0

Total Builtup Arca(Sq.| 5058.0
meler)

meler)

Quantity of effluent SR
1. Trade | 0.0 KL/Day ! N
2. Domestic I 0.5 KL/Day

. Number ol outlets ’ 1.0

. | Modc of discharge
I- Domestic I Septic Tank 5

2 Trade

Domestic Effluent Parameters

l. NA |

Irade Effluent Parametcers
A _[_
J

Number of stacks

Height of stack Far st R
. NA
1N Ll

[Emission parameters:

[l. SPM 7()0() micro gm/m3 ! i

Product Details
| i .{400 Metric Tonnes/day
Bazri/Roori/Zcera/Dust,
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S

~

;HJH!(““I\’ of boiler
I. NA

|

| Ton/hy

' Type of Furnace
|1, NA
' 'l'}\“pq of Fuel
15 I:Ipt'lrim;'
Raw Material Details

R})glg il_(u’lc;

2. The upplium(/comp
i this consent order 4t
appliczml/compzmy shall t
law/act in case of vio|

of the terms and condi

of expiry of this consent.

4. Necessary fec as prescribed

alongwith the consent application,

5. If due to any. technological improvement or otherw

of the conditions referred to
cquipment ¢
of being heard vary
with the conditions so varied.
6. The industry shall provide 2
discharge of any pollutants g
likely to cause ¢
7
8. The industry shall comply all
MOEF/CPCB/HSPCR |

9. The industry shall cnsure that

the concentration of

change of process al any stage during the ¢

| 120 l\‘x]rm‘ull,xl;t‘y

I The applicants shall maintain good house
Allhose pipelines values. stor

for obt

the dix'ccliun'R.ulcs'lnstruclions
Tom time (o time.
various characteristics of the
tolerance limits as specified in EPA Stand

onsc

consent application alongwith the consent to op.

account and that shall be paid by the industry

consent application to the Board in the event ¢

keeping both wjthin factory and in the

age tanks ete. shall be leak proof. In plant allowab]
levels, if specified by State Board sh
any shall comply with and carry out directive/orders i
all subsequent times without negligence of his /its
e liable for such legal action against him as per
ation of any order/directjves, [ssued at any tim
tions of his consent order,

3. The applicant shall make an application for grant of consent at least 90 d

above required variation (including the change
ither in whole or in part) this Board sh

all or such condition and there upon the applicant shall be bound ¢

adequate arrangement for fighting the a
Jas/liquids from the vessels, mecha
nvironment pollution.

- The industry shall comply noise pollution (Regul

ard and as ame
any characteristics should exc
10. The industry would immediatcly submit the

revised application (o the Bo
any change in the raw material in process,

mode of treatment discharg

all after giving the applic

ced these limits for d

400 Metric '!"',’,”Uf’/l,)“l/“ i

Haryana State Pollution Control 12
Terms and conditions

ould be met strictly.

ISSL

part

¢ and or non com

aining renewal consent shall be paid by the appl

1C appli

ise this Board is of opinior

an oppc

ccidental leakages

nical equipment ctc. wh

ation and control) Rules. 2000

2000

nded from time (o time and at

1scharge.

¢ of effluent. In ¢

nt period, the industry shall submit [resh

crale

fee, if found due, w hich m
and the industry would immedi
[any change

ay be on
ately subm
during the Yearin t}

provision of the

ays before t}

pliance

of any contro

ich ar

as may be issued by the

cffluents remain w ithin the

no i

ard in the event

1S¢ 0l

dny

t the
it the

€ dale

1 [hat all or ay

C

Regional Officer, Bhiswani

ourd,

of

1C raw material.
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quantity, quality of the effluent, mode of discharge, treatment facilities etc
11. The officer/official of the Board shall reserve the right to access for the inspection of th
industry in connection with the various process and the treatment facilities. 1 he consent 10
operate is subject (o review by the Board at any limc.
12. Permissible limits forany pollutants mentioned in the consent Lo opcral order should not
exceed the concentration permitted in the effluent by the Board
13. The industry shall pay the balance fee, in case itis found due from the industry at any time
later on
14. If the industry fails to adhere'to any of the conditions of this consent 1o operale order, the
consent to operate so granied shall automatically lapsc.
15. If the industry is closed temporarily at its own, they. fall inform the Board and obtain
permission before restart of the unit
16. The industry shall comply all the Directions/ Rules/Instructions issucd from time to (me by
the Board.

Specific Conditions :

[ That the unit will run and maintain the APCM/ physical control measures 1o bring the

emissions within limits prescribed by the board.

2. The unit will keep the air emissions within limits preseribed limits by the Board/undey
provision of EP'Act,1986.

3. The unit will submit the analysis report of Air emission regularly as per policy of Board,’

4. The unit will apply for renewal of consent al least 90 days before expiry date ol the consent
S. The unit will abide with the directions/guidelines HSPCB/CPCB/ any court decision/
direction of any competent authority.

6. The unit will make stringent compliance of stone crush'cr notification 11,05.2016.

7. If unit found viclating the production capacity, the CTO so granted shall be revoked
automatically.

8 The unit adhere to the production capacity mentioned in CTE/CTO cerlificate,

9.The unit will procure the raw material from legitimate source only.

10. This CTO is without prejudice to any action to be taken against the unit and its responsible
persons under the provisions of applicable laws / acts / notification / courts order to be taken in
respect of any violations found at any stage without any elaim of the unit.

11, The unit will obtain prior NOC/Permission from central Ground Water Authority or from
any other competent authority in casc underground water resource is used.

12.This CTO is without prejudice to any action (o:be taken against the unitand its responsible
persons under the provisions ol applicable laws /acts / notification /icourts order to be taken in
respect of any violations found at any stage without any claim of the unit:

13 The unit will abide with the directions/guidelincs HSPCB/CPCRIPCA/ dircctionof any
competent authority orany relevant decision offany Court,

14. [f fails to comply the provisions of said notification, the CTO so granted shall be revoked
automatically without giving any notice.

15. The unit will plant sufficient Nos: of trecs within & outside the premises during coming
monsoon season or with the approval of IForest deptt. as per notification dated 11 .5.2016.

16. If the unit is found not complying the conditions of CTO so granted at any stage. the unit
will be liable for Jegal action, closure action as per the provisions of environmental Acts/laws

and for lavvy of Environment Compensation on:the basis of polluter pay. principal as per the
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directions of Hon'ble NGT / EPCA/CPCB/ HSPCRB issucd from (tme to time
17. Unit wil] comply wit

h the order passed in OA No. 607 of 2018 pending b
NGT,

refore [Hon'ble

”"

Regional Officer, Bhiwani
Haryana State Pollution Control Board.
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i w/flﬁ - 158 ANNEXURE 4 15

Government of Haryana
Haryana Water Resources Authority
Applications for Issue of Permission to Extract Ground Water

Application for Permission to Extract Ground Water for Industrial Use

Application No: HWRAJ/IND/N/2022/2797

:1" General Information: E .
Lr Application Type Category/ Type of Application: :
- | (© [Name of Applicant: ' SURENDER SINGH
f 1D Proof Type B e - .lAsdhese. 0%
Jloproofno*—““_—' T |690802808124 o
; id Proof Document {Download S M
| (i) Designation of Applicant: [OWNER TR Ny T
T (i) Name of Industry: ST 1A BABA JAMNA GIRI STONE CRUSHER
(iv) ‘Roglmtlon number of Industry? TSRS "33 52522-0656CT6;§{$162§6_ o
(v) Location Details of the Industrial Unit *TIENAN k¢ i SRS T L
B Industrial Unit Address VPO BIRHI KALAN TEH CHARKHI DADRI DIST CHARKHI
r Vo i 'DADRI HARYANA 127026 SOw ORI
] State: Haryana
1 District: e s | CHARKI DADRI - = sehiis
B s “'Dadri ; S S rat AR
o U e Hhy ,
‘Block: CHARKHI DADRI
H_—Tﬁi@_uc':mw_ 0 & ‘Birthi Kalan 3
,'— vLRo;lén: i3 SR |safe
ﬁ (vi)  Correspondence Address et = DR T e i A e OO0
i Complete Postal Address ivpdélam KALAN TEH CHARKHI DADRI DIST CHARKHI
- QERESS L RN |DADRI HARVANA 127026 S0 L SAS N |
t Mobile Number: el 19728497121
i E-Mall of Industry: ‘ furenig@ngh?&i?l@_g@gll.cor-n“- %
- | (vil)  Salient Features of the Industrial Activity:
Type of Industry " |stonecrushingunit 2
industry fall under : Micro (MSME) ¥
Is Water Intensive YR T B
urpose of Abstraction © " Other Use - WATERINGH AND DOMESTIC USE |
ater utilization for 7 |Existing Industry R -
18/11/2020 !
~Clawoarom v 0000 1
STONE CRUSHER £
Industrial unit premises
of Download i o 7
N
corezss  [reaoos |
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[ 4
‘Location Map Download
‘Total Land area(in sq m) 8100.00
m area ea of boldhoslshods(in sqm) ! ) y 38()“0.(_)1
Wndan.(lnsqm) : e, FE 800.00-
“4+"Green belt area(in sq m) 300.00
VSR N s
1 Open Land (in sqm) i 4720.00
~7"Source of availability No
jo of surface water for
} Industrial use, if any
B et : = ettt
F—ﬁ Townshipsivillages No
& ‘within 2 km radius of
} ‘the Industrial unit
:
L...--——.—-- — - -
‘Source of ncycbd water STP 3 ¥
'2) |Detail of water mqmtementl recycled water usage : (Please enclose flow chart of activities and
. Irequirement of water at each stage)
' |Flow Chart of acﬁviues and requiremem of water Download A
;_. " Quality Quality of gro gvoundwater : Saline Water
" Name of NABL(Under Valid Certificate) VARDAN ENVIRO LAB
i Upload test report of gr&fn&water quality from NABL Download
accredited lab
" Total Total m nqulred(m m3/day) 100.00
!Gmondmrequ-nd(in m3lday) 100.00
 Recyc Recycled V_V;t;;nsago(ln m:uday) 0.50
,Propoadmdsh\g water supply from any agency(in 0.00
’lu3ld-y)
e B
. . (i) Breakup of Water Requirement and Uasage:
i , Activity Existing Proposed Total No.of | Annual
‘ ! Requirement Requirement Requirement Operational | Requirement
1 ! (m3/day) (m3/day) (m3/day) Days in a Year (m3/year)
F industrial Activity "~ 99.00/ 0.00 9900 360 35640.00
- Residential / F ) ~ 050) 000] 050 3 365 182.50
Domestic ;
Greenbett ! 050 T 000, 050 365, 182.50
Development / . .
Environment .
.
! LI ! ER oSO AL
l 0.00 0.00 0.00
' 100000 000  100.00| : 36005.00
Usage:
| (midey) | (ays) | (m3iyesr)
S T g 0.50T~U~” —;6:- 180.00
T 0.00 o 0.00
0.00 o] 0.00

16
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———

| & 4%

n'm in Green Belt Development: 0.00 0! 0.00
i), Any other use "~ 000 : 0 0.00
(c) Total Treated Water Utilized: 0.00 s " 000
(qumododdbposalofummedemuem 0 o " et
| Details of oxistmg and/ or proposed groundwater abstraction structures
(a) Groundwater Abstraction Stnicture-Exnshng TL, o L
SNo. | Typel Year of | Depth |Depth to | Discharg | Operatio |Mode | Horse | Whether Wheter
construction |(meter)| water |e(m3per | nal |oflift| Power [fitted with | permission/
/ level hour) | hours/ of water | registered
Diamet | (meters (dayy pump | meter or | with HRWA /
er below dayslyea not if so Details
{(mm) | ground r of permission
level)
i
. 1 |bore well/ 80.00/ 2.00 0.00{12/ 1 5 No No/
2021 2.00 360
| Quantum of ground water recharge(m3/year) 120.00 ~ ¢ e
}DT;E; of Mr harvesting and artificial recharge Download
measures for groundwater recharge in the premises. If the
firm has proposed to take up rainwater harvesting and
 |recharge outside the industrial unit premises, then provide
. |NOC from the concern authority/agency where the harvesting
l immz are proposed, if already implemented, details may
be furnished. (attach report on comprehensive & feasible
. |Rainwater harvesting/recharge proposal).
Water Balance Chart with water requirement at each Stage. Download
l'l;\;;t;u md earlier for groundwater clearance from Download
Government Agency, if so, give details thereof with status
| Water Efficient Technology will be adopted ool :
< ]conuut of operate issued by HSPCB(CTO) Download
Jmmmwwwew»n 2 T W
h‘“"m Download P
Certificate regarding non/ partial availability of fresh water/  Download W 20 T WA L Y

waste water supply from the local government water

17
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%) 0/0 Divisional Forest Officer l‘harkhl Dadri
Rohtak Road, Near P.W.D. Rest House, Ch. Dadri, E-m:zil:- -dfodadri@gmail.com
%

Letter No. |4 4 @ Dated. o\ fbll 20
To,

Jai Baba Jamna Giri Stone Crusher,
Vill. Birhi Kalan, Charkhi Dadri

Subject- Approval for the Plantation Plan as per Haryana Government, Environment
Department Notification No. 5.0 12/C. A29/1986/Ss. 5 and 7/2016 dated 11" May, 2016.

In compliance of the Item No Il (Pollution contrel Measures) condition no (F) stated in the
above subjected notification, the approval of the Plantation plan submitted by you
is hereby accorded ,subject to the following conditions which have been laid out keeping in
view the letter & spirit of the notification as well as the technical aspects of the plantation -:

1) The plantation should be done of the species of Avenue/Green belt plants only.

2) The plantation is to be done in Minimum Two Rows parallel or staggered to each other.

3) Preferably Tall plants of 6-8 ft should be used for plantation.

4) Proper size pit be dug before planting the plant.

5) Timely watering of the plants should be done.

6) Weeding and Hoeing of the plants should be carried out as per the requirement.

7) Proper protection of the plantation should be taker, care of against Biotic/Machinery
mishandling.

8) The species should be so selected which attain ecr.d height, have high speed of growth,
have broad leaves, aesthetic value, pravide shade etc. For the sake of suggestion but not
limiting to, a preferable list of species of suitable plants for the above purpose includes-
Arjun,Suhanjana,Gulmohar,lharul,Neem,AIIenthus,Siris,PlIkhan,Kadamb,Chukrassla,

Hathiphal etc.

R d

Sr. No. 89

i
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162

NI
. prs 5 L - -

Plantation Plan As per Harvann CovernMEent, Liviessiiis o wop :
Notificaticn No. S.0 ww\\n.>~u\\uu~h“,\uw.,. f and 7/2016 dated i1 May, 20156,

e =y \TISTICAL DATAZ INFORMATION FURNISHED

] 1&: 7“0 JpmaNAGIK].

DETALL OF THE CRUSHER UNIT
Nume of the Crushing Unil

Location Of the Crushing Unit

>
d
qK, mm.: ».Sﬂtkn
AL c ink BA‘V\% e
Fre. = k ..ltJ_

|

42._ Area Of the Crushing Unit{sqmtr) .......
 Total .E:v:mz._ Langthmir) <
T.»S_:.,E.lm et ipheral Length for plantation{mtr)_
Proposcd no, mm planiation Ruws A T
_I_w.‘lctﬁ...u jw ul plunts Lo be planted
| Layout of the 233:0: Plan (Not to Scale/ Approximate) T R

———e

Vo : 4

,
It is cartifiod that I/we have taken up the utmost possible avenue plantation as means of pollution contral measure at my abave mentioned
erushing unit aad shall cantione T do s gy pur gy allabilivy of space 0 YRS BISG. W el osnune el thie planation dane as per the .bvﬂui

plan shall bo taken care of s per the conditions laid dowi by the Forest Department in letter and spinit

amna G &
Fot Eo&.miﬁs. X A o

LS e

Name b m.-.s::e 2 the Oi:ai?.:o:qa Person

Date Of submission:
Plantation plan 32.3:2. subloct to the conditions lald down in _
the Divisional Forest Officer, Charkht - Dadri Letter No | Y78
243& °£n. ﬂ;. . U s\wl_ —
b na Gt
For Jai Baba Je™
'S
) Dwigfo!
CH DAL
. ’ : ¥ ‘ } . v ¢ » .
7 .
= v A - € - 4 * “ = ﬂ X Y
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ﬁmu}.,r.a.v an U-.wm.w Ac .J. 1g I law

* Notification No. S.0 S\n.ﬁm:mmo\mw .

w ..:Nowo dated 11" May, 2016.

an
Ja:ﬁ B o o e
e T rrE i o >
s m. >
e . ;-
Mn.
g E
P :
Y\ S CAST
b e G S e W % e e Fomowe 8
x%ﬁﬁﬁ*ﬁxxx*.ﬁxxx.nﬂxﬂfo
l....(“lﬂn

Name & Signature of the Owner/Authorized Person

Rate Of submission- lJO Gsa
sere S
e

Mﬂm au :m..\wva& :

plantation plan approved, ch& etk ta the conditions laid down in

the Divisional Forest Officer, Gharkdi - padii tetter No | Y1€
Dated gy |20l |

{Ah Lﬁ

’
2
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T i R e ANNEXUREé o1

GOVERNMEN

DEPARTMENT OF MINES AND GEOLOGY

G/Hy/SC/ L-553
No. DMG/Hy, Dated :- 20-06.2022
Whereas M/s Jai Baba Jamna Giri

padi applied for the ranewal of S ; Tehsil Charkhi Dadri District Charighi

£

2. The stone crusher licence is
Crusher to run stone crusher in village Bi

effect from 08-06-2022 to 07-06-2025 ¢

hereby renewed and
rhi Kallan, Tehgi| Cha
bject to the

permission is granted to M/s Jai Baba Jamna Giri Stone
rkhi Dadri, District Charkhi Dadri for the three yezry o.i-
condition gi;/en below:-

a) The licensee wil| follow the
(Prevention and Control of Pollut
framed or issued there under.

Provisions of the Water (

Prevention and Controf of Pollution) Act, 1972 --
ion) Act, 1981, the Environ

ment (Protection) Act, 1986 and the rul

es and natificznors

b) The licensee will not Pay wages less than the minimum wages prescribed by the Central or State Geyarn:
from time to time under the Minimum Wages Act, 1948, to the workers employed in the crushin
crusher.

©) The licensee will restore the flora, if destro

yed, by the crushing operations and will plant trees around
of the crusher and will maintain the same to

the satisfaction of the Department of Mines & Geology, Ha

ine p

ryanz
I .-
d) The licensee will immediately report to the Deputy Commissioner and Assistant Mining Engineer or Miring O%ic

of the district concerned about any accident which may take place during the course of crushing oper
otherwise within the premises of the crusher unit, resulting in serious bodily injury to the labour

Or any other

e) The licensee will issue the transit pass/ bills to the vehicles for trans

portation of mineral in any form only
e-rawaana portal of the Mines and Geology Department: and

Sy

f) The licensee shall indemnify the State Government against the claims of the third parties.

The license expires on 07-06-2025

This is system generated and need not any signature,

Room No. 1, 2nd Floor, Plot No. 9, IT Park, Sector - 22, Panchkula - 134118

Scanned with ACE Scanner
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jadonchetan969@gmail.com

9690051398
IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH SITTING AT NEW DELHI
I.A. No. Of 2023
IN
ORIGINAL APPLICATION NO. 480 OF 2022
BETWEEN :
KULDEEP APPPLICANT
V/S
STATE OF HARYNA RESPONDENTS
AFFIDAVIT

I, Surender Singh S/o Ajit Singh R/o House no. 262 Birhi Kalan Bhiwani y
Haryana at present at New Delhi on behalf of M/s Jai Baba Jamnagiri Stone
Crusher do hereby solemnly affirm and declare as under-:

I. That I am the respondent no. in the aforesaid Original application and I am fully
conversant with the facts & circumstances of above mentioned case, hence
competent to swear this affidavit . '

_2.~Thatl have read over the accompanying rep] /response and I have understood and
L panying reply/resp
e 4 :\ S . -
/A YAy - contents therein which are true to my knowledge. CB\\I\Q)
N\ X X0 oo M
N\ o) S AR et
\ %\ LN/ D PR
' /ZEQ -"3’:\""\30‘ < Q %}/\«{W
Ve | PAE DEPONENT
> N\ v.'j " QQ‘\-\\'\;J\f)\
¢ .:"\,\"!— o < V. \ y ,\@\‘,ﬂ ’
& OF V- S Verification

I, Surender Singh verified that the contents of the above affidavit are true and correct ' @9‘?
to the best of knowledge and belief, Nothing material has been concealed there from. QY

Verified at NEW DELHI on 13th, Decemb/@r, 2023 M

DEPONENT
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